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“12 inmates of the Children’s Home,
Feroz Shah Kotla, Delhi, who had run
away by jumping the walls on May 35,
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are yet to be traced. The children, all
under 18; found it difficult to adjust to
the treatment meted out to them by the
officials of the Home.” t
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! (1) THE UNION DUTIES OF EXCISE
(DISTRIBUTION) AMENDMENT BILL,
1974,

“Last year also, 12 children had dis-
appeared from this Home at Feroz Shah
Kotla. Five of them are yet to be traced”.
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(3) THE ESTATE DUTY, (DISTRIBU-
| TION) AMENDMENT BILL, 1974,

MR. DEPUTY CHAIRMAN : Before
I call Smt. Sushila Robhatgi {0 move the
Bills, T would like to take the consensus
of the House on one thing. We have three
Bills here and 1 think we can have dis-
cussion on the three Bills together so that
the Members can have more time. All the
three are similar Bills,

“It is also noteworthy that for the
last one year, the Home has no regular
Superintendent. There a  Probationary
Officer has been officiating.” 'DR. K. MATHEW KURIAN (Kerala) :
Sir, from our Party separate Members are
speaking on the three Bills. They cannot
be discussed together because there are
three different subjects involved.

[Mr. Deputy Chairman in the Chair].
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MR. DEPUTY CHAIRMAN : If sepa-
rate Members are speaking, each Member
will get five minutes. So, what is the

P O point? Thar is why I am saying that if
¥ Sl Ll | you take all the three together, vou will
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one more can speak on the third reading.
I think that will be better.

Yes, Minister, you may move.

THE DEPUTY MINISTER IN THF
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : Sir, with your per-
mission I move

“That the Bill further to amend the
Union Duties of Excise (Distribution)
Act, 1962, as passed by the Lok Sabha,

_ be taken into consideration.”

Sir, T also move:
i
“That the Bill further to amend the
Additional Duties of Excise (Goods of
Special Importance) Act, 1957, as passed
by the Lok Sabha, be taken into consi-
deration.”

Sir. T move :

“That the Bill further to amend the
Estate Duty (Distribution) Act, 1962,
as passed by the Lok Sabha, be taken
into consideration.”

Sir, the House will recall that the Report
of the Sixth Finance Commission along
with an Explanatory Memorandum on the

action taken by the Government thereon |

was laid on the Table of the House on the
18th December, 1973, The Finance Com-
mission was inter alia required to make
recommendations to the President as to
the distribution between the Union and the
States of the net proceeds of taxes which
are to be or may be divided between them
and the allocation between the States of the
respective shares of such proceeds. These
three Bills seek to give effect to some ot
the recommendations of the Commission,
The recommendations of the Commission
in regard to distribution of income-tax
and payment of grants-in-aid have already
been implemented through Presidential
Orders. Other recommendations of the
Commission would be implemented by
executive orders.

[ RAJYA SABHA|

|
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Sir, the first Bill seeks to give effect to
the recommendations of the Sixth Finance
Commission in regard to distribution of
the net proceeds of Union Duaties of Excise
between the Centre and the States on the
one hand and among the diticrent States
on the other. The Commission has
not suggested any change in the existing
arrangements in regard to sharing of the
basic Union Excise Duties and the States’
share would therefore continue to be 20
per cent of the total net proceeds as at
present. The Commission has, however,
recommended that the auxiliary duties of
excise introduced from 1973-74 which are
not shareable with the States at present
should also be shared with the States as in
the case of basic Union Excise Duties from
1976-77. Regarding principles of distribu-
tion as between States, the Commission has
recommended that the States’ share should
be distributed among the States on the
basis of 75 per cent for population and
25 per cent for backwardness, the intrer se
distribution of this portion being in relation
to the ‘distance’ of a State’s per capita
income from that of the State with the
highest per capita income multiplied by
States concerned

given to backwardness by the last Com-
mission was 20 per cent and they had
also adopted a variety of factors for deter-
mining backwardness of the States.

The second Bill seeks to give effect to
the recommendations of the Sixth Fnance
Commission regarding distribution among
the States of the proceeds of Additional
Duties of Excise levied on sugar, tobacco
and textiles. Hon'ble Members arc aware
that these duties are levied with the agree-
ment of the State Governments in 1957
in replacement of States’ sales tax on these
The net proceeds of these duties,
other than these attributable to Union
Territories, accrue to the States. The Sixth
Finance Commission, like earlier Finance
Commissions, had been asked to ensure
that in the scheme of distribution recom-
mended by it each State shouid receive a

articles.
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sum not less than the revenue realised by
that State from the levy of sales tax fori
the financial year 1956-57 in that State.
The Commission has, however, felt that
there was no need to set apart any giaran-
teed amounts to the States as in the Com-
mission's opinion which is based on factual |
data, there is no risk of the share of any
State in the net proceeds of Additional
Excise Duties falling short of the revenue
realised from the levy of the sales tax on
the commodities subjected to Additional
Duties of Excise in lieu of sales tax for
the financial year 1956-57 in that State.
The Commission has, accordingly, proposed
that the entire net proceeds after deducting
the portion attributable to the Union Ter-
ritories be distributed among the States on
the basis of population. State Domestic
Product at State Current prices and the
production of the commodities subjected
to Additional Excise Duties in the ratio |
of 70:20: 10.

The Fifth Commission had recommen-
ded that the distribution of the balance
after payment of guaranteed amounts shall
be made 50 per cent on the basis of popu-
lation and 50 per cent on the basis of
Sales Tax Collection (excluding Centrall
Sales Tax). The Sixth Commission 1.1215‘
fixed the share of the Union territories
at 1.41 per cent and for the balance of
98.59 per cent prescribed percentage
shares in respect of each State.

The third Bill relates to the distribu-
tion of the net proceeds of Estate Duty
in respect of property other than agricul-
tural land among the States, as recommen-
ded by the Sixth Finance Commission. The
Sixth Finance Commission, after consi-
dering various suggestions made by State
Governments, came to the conclusion
that the principles of distribution, enuncia-|

ted by the Second Finance Commission
and endorsed by all the subsequent Com-
missions do not call for any change. The
only change that the Sixth Finance Com- |
mission has recommended, is the reduc-'l
tion in the share attributable to Union{
territories from 3 per cent to 2.5 per cent.
This takes into account the population of (

[11 MAY 1974]

and Estate Duty (Amendment) 26
Bills, 1974

the Union territories as now constituted
and the gross value of immovable pro-
perty located therein and brought into
assessment for the five years ending
1971-72. For the balance of the net pro-
ceeds, the sum apportioned to immovable
ptoperty has been recommended to be
distributed in proportion to the gross
value of such property located in each
State and brought into assessment in a
year and the sum apportioned to other
property in proportion to the population
of each State according to the 1971 census.

The three Bills, before the House, are
simple legislative measures, required for
the implementation of the recommen-
dations made by an expert body consti-
tuted under article 280 of the Constitu-
tion. The provisions of the Bills do not
require detailed elaboration. The Central
Government has so far implemented all
the recommendations of the earlier
Finance Commissions in regard to shar-
ing of taxes, without any change and the
same tradition is being followed in regard
to the Sixth Finance Commission’s recom-
mendations also. I shall try to cover the
points that the hon. Members may raise
during the debate later.

With these few words, Sir, 1 move.

The questions were proposed.

SHRI SANAT KUMAR RAHA (West
Bengal) : Mr. Deputy Chairman, Sir, we
are discussing three Bills to  implement
thc recommendations made by the Sixth
Finance Commission. The work of the
Finance Commission is to allocate funds
or money to the States from out of the
taxes collected realistically and in a judi-
cious manner. In this respect I take the
first Bill. The Union Duties of FExcise
(Distribution) Amendment Bill. The
Sixth Finance Commission has improved
the weightage for backwardness of States
by raising from 20 to 25 per cent the
inter se distributation of Union Excise
Duties in relation to the distance of a
State’s per capita income from that of the
State with the highest per capita income.
That is good but the balance of 75 per
cent of the State’s share will be on the
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[Shri Sanat Kumar Raha.] nance Commission and the Planning Com-
basis of population. Sir, I still think that | mission can be established, so that correla-
even this will not meet the needs of the | tion between Plan and non-Plan expendi-
States in order to remove backwardness | tute can be established. It is a sad thing
and imbalances in development. The | that uptil now the Finance Commission
imbalances in development of different | and the Planning Commission have not had
States and different regions will still be | joint meeting of their own to evolve such
there so long as the states do not have | norms regarding allocation and for non-
adequate finances and resources of their | Plan expenditure.
own. Much more resources, I think,
should be mobilised by the States and The third point is transfer from the Cen-
the Centre for removal of these imbala- | tre to the States, as recommended by the
nces. As regards the removal | Sixth Finance Commission for the period of
12 Noon of backwardness, the Com- the Fifth Five Year Plan, is Rs. 9608.85
mission has recommended | crores as against .Rs. 531599 crores for
that a proper machinery should be evolved the Fourth Plan. Ttis hlghEI' than the Fifth
and a mechanism should be there, so as | Finance Commissions allocation by 81 per
to ensure proper utilisation of the { cent, but the rupee-value today has fallen
money allocated to the States to remove | t0 20 or 30 paise. So, though the allo-
imbalances. I do not know whether the | cation is higher in amount, in a realistic
Government has already taken such steps | manner it will not help the States in their
for ensuring the proper utilisation of the | development and they will always be in a
allocated money. The Government should | crippled condition. Moreover, resources
come forward with concrete and positive | should be mobilised by taking some strin-
steps to guarantee the utilisation of this | gent measures, so that evasion of tax and
fond meant for backward areas. Though ' other economic crimes will not happen and

the Firance Commission has accepted per | resources can be mobilised more and more
capita income as the best possible indi- | for the development of the States. Thus

cator ur vardstick for the measurement | the States could get some further allocation
of the level of the economic position of | from the Centre. Since the Sixth Finance
States—whether advanced or backward— | Commission has  provided more. than
there are other special problems which ‘ Rs. 800 crores for the five-year period for

cripple the States economically and also | Bpgrading the .stan.dards of administration
socially. I can cite the case of West Bengal. | and social services in the backward States,
Since the days of partition West Bengal, | I want to know from the Minister concerned

though earning the highest foreign ex- | Whether the Finance Ministry has evolved

change is lagging behind other States | 21y plan or machinery so that this up-
like Maharashtra, Gujarat and Tamil [ gradation can be successfully worked out.

Nadu. So, I think the allocation should | If all this does not mean a further and
be more realistic. The population basis | more allocation of funds from the Centre

alone is not sufficient. to the States, it will be a futile exercise.

As regards the additional duties of | SHRI BIPINPAL DAS (Assam) : Sir, I
excise distribution, 70 per cent weightage | 4, not have much to say on the Award of
on population has been given and the | ¢ho Gixth Finance Commission. In a way,
balance on'the basis  of connsumption | (p. Sixth Finance Commission has done a
level. In this -respect my  question is, better job this time than the earlier Finonce
how to determine the level of consump- | commissions, and the resources of tne Sta-
tion, whether it should be based on the ‘ tes have been increased. It is a good thing
average of the State domestic production | ¢p.¢ they have done. But perhaps there
or some other more scientific method | y,q still room for further justice being done
should be evolved. ! towards at least the economically backward

It should be cleared how proper co-ope- | States. Anyway, I am not going into that.
ration and co-ordination between the Fi- RBut the only thing that I would like to
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remind the hon. Minister is that last year
while discussing the Finance Bill, I was
speaking on it. And she might very well
remember what T said at that time, that not
only in the case of certain categories of
duties and taxes for which statutory pro-
vision has been made for the States, but in ,
the matter of several other matters also the
share should be there. For example, out
of the net transfer from the Centre to the !
States more than two-thirds are in the form
of grants. I suggested that whatever was
given in the form of grants at the discre-
tion of the Central Government, that should
also be brought under statutory provision.
This was a very important suggestion that
I made last year. Mr. Chavan did not
react very favourably but 1 insist on it.
And only then the States might stand on
their own feet financially, and justice would
be done to them. Beyond that, I do not
want to discuss anything about the Sixth ;
Finance Commission’s recommendations.

I only wish to make some very impor-
tant points and I hope the hon. Minister
will take a note of them. The first is re-
garding the tea industry. In reply to a
question on the 26th November, 1971,
Shri K. R. Ganesh said in the Lok Sabha:— !

“Varying rates of Central Excise Duty
were introduced in September, 1958 with
a view to spreading the total Central Ex-
cise Tax burden equitably among diffe-
rent tea-growing areas on the basis of
their capacity to bear the incidence as
measured by the price fetched and other
natural factors which affected the quali-
ty, yield per hectare, cost of production
per kg., price realisation per kg., etc.”

fn the Lok Sabha, on 23rd May,

1972, f
Shri A. C. George said— ;

“Higher excise duty is levied on higher *
priced teas in order to distribute the tax |
burden equitably among different tea-
growing areas according to the i.x-bear- |
ing capacity.” ‘

These are the statements made 1 me}
Lok Sabha the year before last and in
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1971, and they make it very clear that the
duty on tea was to be levied on the basis
of the tax-bearing capacity of the particular
tea-growing area. That is the principle
accepted. Now, let us see what is the posi-
tion about the tux-bearing capacity. Three
major areas are there—Assam, Darjeeling
and the Nilgiris. The
average price realisation of Darjeeling tea
estates worked out to Rs. 6380.10 per hec-

| tare in 1970 as against the average cost of

production of Rs. 5640.60 per hectare. Thus
the average gross profitability of Darjeeling
tea is Rs. 739.50 per hectare. On the same
basis, you will find that the average gross
profitability of Assam tea is Rs. 12.87 per
hectare; on the same basis again you will
tind that the average gross profitability of
Nilgiri tea is Rs. 2274.84 per hectare. Now,
these are facts given out by the Govern-
ment, by the tea Board, they are confirmed
facts. On the basis of these facts, it is
very clear that the Nilygiri tea has got the
highest tax-bearing capacity. But the ex-
cise duty per kg. on the Nilgiri tea is only
Re. 1, while that on the Assam tea is
Rs. 1.15 and on the Darjeeling tea it is
Rs. 1.50. While the tax-bearing capacity
of Assam is the lowest it is paying higher
ax. Darjeeling’s capacity is very low still
it pays the highest. And Nilgiri’s tax-bear-
ing capacity is the highest still it is paying
the lowest. This Injustice is going on. 1
hope the hon'ble Minister will kindly take
note of it and will do something to undo
this injustice as early as possible.

-

The prices of oil have gone up and the
reasons are well known. It is no use quar-
relling about it. My grouse is that the
price of oil is not uniform in this country
and the greatest tragedy is that the areas
which produce oil pay the highest price for
it.  Will you belicve, Sir, that Assam which
produced oil first during the British regime
has to pay the highest price for it? The
Thirty-first report of the Committee on
Public Undertakings of the Third Lok Sabha

pointed out this fact. It is said that
" while Barauni produced oil the man in
Barauni  paid more for its  oil
than the man in  Calcutta,  This

discrimination is going on. What are the
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reasons? The Oil Prices Engquiry Com-
mittee gave its reasons and said that be-
cause in the port areas there are industries
where the consumption of oil is very high
there cannot be equalisation of price in
the matter of oil. If you do that the in-
dustrial development of the port areas will
be upset. Therefore, there cannot be eqa-
lisation of prices in the interest of port
areas like Bombay, Madras and Calcutta. So
unequal prices are prevailing and the oil-
producing areas are suffering.

Sir, in the case of iron and steel the Go-
vernment adopted a different policy. And
what is that policy? The Government of
India justified the price equalisation policy
10 the case of iron and steel by saying that
this was necessary for even distribution of
industries in the country. May I submit,
Sir, that if price equalisation in the case
ot iron and steel is necessary in the interest
ot even distribution of industries in the
whole country, how is it that price equali-
sation in the case of oil is not necessary for
the same purpose? You are taking a con-
tradictory view in the matter of iron and
steel. This Government has several con-
tradictions. You follow one policy with
regard to the price structure of iron and
steel and you follow another policy with
1egard to the price structure of oil. Both
policies are diametrically opposite. Both
should be designed to serve the same pur-
puse, namely even distribution of industrial
development in this country. This is gross
mjustice so far as oil is concerned. 1 hope
tie hon’ble Minister will kindly take note of
. This discrimination against areas which
actualy produce oil—this is my complaint—
should come to an end.

Sir, you will be surprised to know that
we produce oil and supply it to the Barauni
refinery to the extent of about 2.5 million
tonnes per year but we do not get any share
in the sales tax. The Finance Ministry tells
the States all the time that they should raise
their own resources. But how can they
ralse?” You do not allow us to levy sales
taX on the oil produced in Assam and
siioplied to Barauni. We are deprived of
the share of our sales tax. Therefore, how

[RAJYA SABHA ]
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van you ask a State like Assam to develop

1ts own resources?

Ihe second point is about the royalty on
crude oil.

SHRI N. G. GORAY (Maharashtra) :
‘Today you are speaking as if you are speak-
ng 1n the State Assembly.

SHRI BIPINPAL DAS : We have been
suftering for a long time. Goray Saheb,
please listen to this story. During the Bri-
tish regime the royalty on oil that the Assam
Government used to get was Rs. 10 per
ton. But after independence it was reduced
to Rs. 4.50 per ton. This is the justice
done! The Britist paid us Rs. 10 per tonne
and our Government lowered it to Rs. 4.50.
Atter a number of representations, Prime
Minister Nehru and Prime Minister Indira
Gandhi raised it and to-day it is Rs. 15
per tonne. And whatis Rs. 15 into-day’s
market and what was Rs. 10 at that time?
Sir, the price of crude is rising everywhere.
In India also it is rising. The Government
nas levied an additional excise duty on it
and they are getting extra income out of it.
We demand that the Government ot Assam
and the Government of Gujarat should get
at least Rs. 30 per tonme as royalty on
oil.

SHRT UMASHANKAR JOSHI (Nomi-
nated) : You have spoken for me also.

SHRI BIPINPAL DAS : Yes, the situa-
tion is the same in Gujarat and Assam.

Coming to jute, the story of jute is in-
deed a great tragedy. Now, Sir, I do not
want to take up the time of the House by
quoting the statistics given by the Govern-
ment of India itself, by the Finance Minis-
try. On page 61 of the Economic sur-
vey, 1973-74 you will find that the pro-
duction of every other item since 1955-56
till to-day has gone up. But in the case
of jute, 1t 1s almost static or there is a
margmal increase. Why is jute produc-
tioh not growing? The reason is the price.
What is the price structure? Sir, it is not
only a tragedy, but it is, I should say, a
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gizat injustice done to the jute giowers in
this country. You will find {from the table
given in the Economic Survey on page 88
that the wholesale price of every single
commodity has been increasing year after
vear since independance till to-day.  Will
you believe, Sir, if | say that only in the
case of jute, there has been a decrease? In
1965-66, the index for jute was 160, if we
take 100 in 1961-62 as the base. In 1971-
72, the index came down to 135. Only in
1972-73, it picked up and came back to
1601 That is, the index of 1965-66 and
that of 1972-73 are at the same level. Can
you believe it? The price of every other
item in this country is going up every
veat. 1 need not quote statistics. Every-
body knows it. We are suffering from that.
But only in the case of jute, either it falls
ot 1t remains static. To-day in this country,
due to price rise everybody is suffering.
There are strikes and “bands™ and so many
things going on. But if any single indi-
vidual has suffered most or has not bene-
fited the least after independence, it is the
poor jute grower. He is suffering and his
suffering has to be taken note of. Recent-
ly the Government of India has raised the
excise duty on some of the export jute
goods. In 1971-72, the jute millers bought
Bungladesh jute at rock-bottom prices and
thereby depressed owr own prices, In 1972-
73, thc price was raised just before sowing,
becuuse otherwise the growers will not sow
«l all.  But after the sowing was over, the
price was again depressed; it came down.
This is the mechanisin through which the
jute millers are exploiting the jute growers
i this country.

Now, Sir. during the British regime,
there was a principle accepted—it is on
record, I am not saying it from my own
knowiedge—that the price of one maund
of jute would be equal to the price of
three maunds of paddy, so that the jute
grower, by selling one maund of jute, could
buy three maunds of paddy. That was the
principle accepted by the British Govern-
ment. After independence, the ratio accept-
ed was that one maund of jute would be
equivalent to 2.57 maunds of paddy. This
was accepted by our Government. But
what is the sitnation to-day?

17 RSS/73—2
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" What is the situation today? Again I
do not want to take the time of the House
by quoting all figures. Today the situa-
tion is a jute grower, by selling 1 kg. of
jute, if T have to measure in terms of kgs..
he can buy in the market only threc-
fourths kg. of paddy. So, tell me why thz
jute grower should contitnue to grow jute
Why should he? If tomorrow the jutc
crowers of Bengal, the jute growers of
Orissa, Tripura, Bihar and Assam decide
not to grow jute any more because the)
do not get a fair price for their jute, whe!t
will happen to our foreign exchange
earnings? The Government goes on increas-
ing the duty. It was said formerly that the
jute grower cannot be given a higher price
because in that case the price of jute goods
will increase. If the price of jute goods in-
creases, then. it will fare unfavourably in
the international market. That was the
argument given, because jute goods have
to face competition against synthetic fibre-
But today what is the argument? Why have
you raised the excise duty? You have rais-
ed the excise duty because the price of
synthetic fibre is going up because of the
oil crisis. Because of the oil crisis the
price of synthetic fibre is going up and so
you think that since the jute goods have
now to compete in a favourable interna-
tional market, the Government is justified
in increasing the excise duty. I do not
agree with it. When you earn money out
of the jute goods, then, should not the
jute grower get something out of that
money when the jute grower pavs
that extra duty? Otherwise, ultimately the
jute grower will lose his interest in jutc
growing. Whatever duty you are getting,
it is not the jute miller who is paying it.
ultimately it is the jute grower who is pay-
ing it. Mr. D. P. Chattopadhyaya, the
Commerce Minister, I am very sorry to
say, knows the problem, and still he seems
to be quite indifferent. He has recently
fixed the price. Rs. 157.50 per quintal
wholesale price. This is the wholesale
price in Calcutta. What is the actual price
the grower is gefting in the village? The
farther you go from Calcutta, the lower is
the price. The jute grower in Tripura, in
Assam, is suffering the worst. When the
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situation today iy that the price of rice is
Rs. 250 to Rs. 300 per quintal, Mr. D. P.
Chaltopadhyaya has fixed the jute price at
Rs. 157.50 per quintal. Now, tell, me, 11
plead with you most humbly, what right
have you got to do this injustict to the
poor jute grower? What is a jute grower's |
position? What is his contribution to this
country, to the development of this coun-
try? Jute is the highest foreign exchange
earner in this country even today. Even
to-day jute is the highest foreign exchange
carner. Since Independence uptil now they
must have earned about Rs. 3500 crores,
approximately speaking. The man who
erows, who puts in labour in the field—and
the production of that labour you sell out-
side and you earn thousands and thousands
of crores of rupees in foreign exchange-- |
to that man what share are you giving? |
Can there be a greater injustice in this '
country?  Today all employees say the |
price of everything is going up. Every-]!
\

E

\

where people say prices of essential com-
modities are going up. There is so much
of talk about bandhs and all that. But
did they ever look into this question of |
the jute grower in the eastern region? I
plead most humbly, most emphatically, i
with the honourable Minister, please dJo |
something you have the right to increase
the excise duty; do it; but see that the
grower also gets his shate out of it. Only
then some justice will be done.

Thank you.

DR. RAMKRIPAL SINHA (Bihar): \
These three Bills introduced in our House |
today are in pursuance of the recommen- |
dations of Sixth Finance Commission. The |
' honourable Minister, while introducing the
Bills in the House, has accepted or rather
informed us that the Government have
implemented some of the recommendations
of the Commission by way of essential
orders, and some of the recommendations !
the Minister has brought here in the form
of Bills to be passed by this House.

The recommendations of the Sixth Fi-’
nance Commission on the whole have taken '
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into consideration the larger, 1ather in-
creasing responsibilities of the States, parti-
cularly in view of the Five Year Plans.
That is why the Sixth Finance Commis-
sion has allocated larger shares for the
States. This is a very good thing. But
you see this always raises another prob-
lem. In the minds of some of the States
in our country, there is a feeling that there
is discrimination at the political level on
the part of the Centre. In other words
they feel that the Centre discriminates
against some States in the matter of alloca-
tions of funds. According to the recom-
mendations of the Finance Commission
which were accepted by the Central Gov-
ernment, in principle they should not have
that feeling. But sometimes the attitude
of the Centre creates this feeling in the
minds of the States. Particularly | would
like to draw the attention of the House to
the demands in different parts of the
country for statehood, and for changes in
the present Constitution because  of
lopsided development and under-developed
economy in particular zones, 1 think there
are sufficient provisions in our Constitution,

political and economical to give suffi-
cient scope for. the States and from
that point of view there need be no

such demand. But the political decisions of
the Central Government create new situa-
tions. The framers of our Constitution
would not have visualised the developmen-
tal responsibilities and larger commitments
of the States in view of the Five  Ycar
Plans. Therefore, if the Finance Com-
mission has recommended in larger share
for the States, I would say it should be
still larger. It should be still larger be-
cause sometimes the sources of taxation by
the States are limited and so it becomes
very difficult for them to make both ends
meef. You know that sometimes the Cent-
ral Government unilaterally increases the
payscales of its employees. I do not want
to go into the merit of the thing. The
increase may be justified because of rising
prices, etc. But such decision has a bear-
ing on the State exchequers. Very recent-
ly, the Central Government decided to im-
plement the scales recommended by the
University Grants Commission for the
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University teachers in the country. 'The
States which were to implement the new
pay-scales would get 80 per cent of the
cost for the nexat five years.

And, after the next five years, the States
will have to take full responsibility. 1
they give this guarantee, only then the
Centre will be giving them 80 per cent as
subsidy. This is just like giving by one
hand and then taking it by another. Thic
will arouse the expectations of the teachers
in the States and the States will be put to
jeopardy and diflicultics because of this
stand that after five years the Central
Government will not give any help. When-
ever the Central Governmeht takes such
decisions, it should take full responsibility
for these decisions and it should take these
decisions with full responsibility. Whether |
the States contribute or not after five ycars
is a different matter. But when the Centre
has taken a stand—and it is a very good
stand and I welcome it—it should extend
this without giving the time-limit of five
years.

There is another thing to which 1 would
like to draw the attention of the House.
Sir, we have two types of States. One is
the full-fledged State and the other is the |
Union Territory. Now, Sir, what is the
justification for keeping these two types of
units? Let there be an amendment to the l
Constitution. The Sixth Finance Commis-
sion and the other preceding Commissions
have always had to take into considera-
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there is going to be a large number of

demands for sepurate Stutes because the

principle for the allocation of money, whe-

ther from the Excise Duties or other duties,

i5 on the basis of whether they are
States or Union Territories. I think
there is bound to be dissatisfaction and

heart-burning whenever such a discrimi-
nation is made on this ground that such
and such areas belong to the category of
States und such and such areas belong to
the category of Union Territories.

Then, Sir, T would also like to draw the
attention of the House to another thing.
How are these sums spent by the States
and what control do we have over them?
There are two different things. There are
several items and the Central Government
does not allot money to the States only
from the Excise Duties or additional Ex-
cise Duties and other things. There are se-
veral other things and there is also a provi-
tion for grants-in-aid. How do the State
spend this money ? You take the case of
Bihar, Sir., Every year there is either drought
or there are floods and we have troublesome
rivers which must be tamed and in connec-
tion with the natural calamities in Bibar

| and other States, the Central Government

has been granting money. How do those
Governments spend this money? I would
like to tell you, Sir, that in Bihar that relief
funds have been misappropriated by the
Congress Government there.

Blankets were purchased for distribu-

tion the question as to how much sum they ‘ tion from the relief fund and those blan-

should allot to the Union Territories and | Kets were not seen in the houses

on what principle the remaining should be
distributed among the different States. It is
high time that we thought about this ques-
tion because there is no necessity for keep-
ing so many varieties of units. TIf we have

of the
poor people. Some of them had their way
into the bungalows of the Ministers.
Some tarpaulin sheets were purchased.
They were not found in the village over
the houses of the poor people. But they

to have States, let there be States all over. | Were just converted and they had their
But, even then, you do it on political con- | Way into the bungalows of the Ministers.

siderations. Himachal Pradesh was
verted into a State, but Delhi was not con-
verted into a full-fledged State. We have
created so many States in the eastern re-
gion and Union Territories like Arunachal
Pradesh and so on and so forth. But we
are not prepared to listen to the demands
of the people of Telangana. Now, Sir,

con- '

!

Similar was the case regarding fodder
purchased from Haryana. I do not know
what happened. Fodder did not reach
the cows and buffaloes of Bihar. I do
not know whether this was also consumed
by the Ministers in Bihar or not. I would
request the Government to keep a vigilant
eye over their expenditure.
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Now, there are certain areas in every .
State which are backward areas, under-'
developed areas. For instance, in Bihar |
we have Chhota Nagpur and Santhal’
Pargana, which is a tribal belt. Though i
very rich in natural resources, mines and“
minerals, yet we do not have cottage in-
dustiies there. In Bihar, we have certain !
buses of industrics. There is no network |

of cottage industries or  subsidiary in-:
dusirics. What have you done for the
development of that area? When vyou:

allocate a sum, do you guide the State,
Government or just tell them - that the
money which they take, they must appor-,
tion a ceratin amount out of that for the
development of a particular area. They do ;
not know that North Bihar is equally |
backward. North Bihar has a population
ot about 3 crores—equal to the combined '
population of Punjab, Haryana, Himachal
Pradesh and Jamu & Kashmir, all these‘
States put together. That may be more
than crores, but North Bihar is about 3
crores. But what have you done? 1t is
a jute-growing area. What is your Jute
Corporation doing ?

Our friends, Mr. Bipinpal Das. who was
speaking just before me, has drawn the
atiention of the House and the Govern-
ment towards the plight of the farmers
1n the castern region, who produce jute.
The Bihar farmers are much more ex-
ploited. They have their Jute Corporation !
which is full of bungling and corruption.
It harasses the tarmers. And it purchasesf
jute, not directly from the farmers, but
trom the middlemen., Whenever you give
this, whenever you allot any money from |
the Excise Duty and things like that, has
your Government—the Congress Govern-
ment in Bihar andthe Congress Govern-
ment at the Centre—given any guidelines?
What have they done for the improvement |
of jute production in that State?...(Time
bell rings) . . . Just a minute, Sir. |
would like to draw the attention of the ,
Government, through you, Sir, to the |
recommendation of the Finance Commi-
ssion regarding Income-tax. The appor-
tionment of Income-tax revenue has bc:enl
increased from 759, to 809

i

now. !
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There is a very pertinent question, There
are States. In the States there are big
companies. Their operations area is in one
State and their head office is in another
State.,” They pay their income-tax and
other things through their head office. In
the Bihar coalfields, there are many collie-
ries, There are Tatas, many concerns of
Birlas, many mills and factories and many
private concerns which den't pay their in-
come-tax in Bihar. They pay it somewhere
<Ise, either in Calcutta or somewhere else.
Noyv vhat cen be done about this ? Their
ope.ation arca and the area where they
carn ther income is in one State. They
pay their inceme-tax in another State.
for the
of the
particular
done Te-

allo:;ation  funds arising out
income-tax earned in a
State. Something must be
garding tihis  (Time  bell rings) Sir, 1
will take holf minite more regard-
ing the tobacco growing arens. Sir, Muzaf-
farpur. Vaishali and Samastipur are tobac-
co growing districts. Tobacco gives you
a Inrgz amount of excise duty. Nothing
is being done for the improvement of to-
bacco growing areas. The Government of
Bihor is worthless. They cannot do any-
thing They are not doing anything.

a

Sir. T draw the attention of the Minister
and the Government through you to these
two very important things.  They must
provide fo the improvement of the
tobacco growing areas and the jute grow-
ing arcas wm Bihar which is the hen that
lays the golden eggs. With these words,
I would again like to tell the Government
that they should not create political con-
ditions so that certain States feel as if
they are being treated as step-sons and
step-daughters. There should be sufficient
economic and political safeguards and pro-
visiocns in cur Constitution for the integra-
tion of our country.

MR. DEPUTY CHAIRMAN: You will
have to wind up now.

DR. RAMKRIPAL SINHA: With these
words. 1 draw your attention to these
things.
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ot et At (W q3) c WA 39
gumafy A, wftg TemE oew,  wiafow
IAEA IEF AT AV TeE b A
falwF ST ZARX A 9FIT E 3 fAadl
T F@ET § 949 FEM TEA W OAF W
o0 ®9 ¥ AT Aqm WA 2 famy A4 ax
TAEA § AET 3T AT AE FICT AT EAT
g @@E o ' ¥ JOE wg g7
frey o1 For 7 3w AW AT @w Afg A1 fA-
gt #77 §1 f5a a=gat 92 fFAar adw
w7, Ay aver w1 T 3fg i 3w
LI GEA R E L (Gl LA B C AR
fagm & {37 77 37 &7t ZE s
gMT 2 1 991 a7 ¥ foam wwwl @, #ad
I, THE T, WAGETAT BT AP a7 R
IArAT TEE FE@ AT T FT FAEA Al
FETH AE AR AW & qﬁ,w ECA IS
TEF T%F, ATAFT AEHT 39 &1 IUF #fy -
FAH BT F% % | ITETY WIEA, feaiq
T gAT FMfE e R AEg F genaA v
qem #4122 T a9 a1 frmw @ S
F13 9€ ox 77 F famin ov fEAar.sq
BT, onE @R frEr 2 2 R A
T F I TEE AGIC TRAd § TR
F O qgATT AR B, 97 fagd A A
g1 WU A" U 7 & fAETT owaw uig
frerm G 91 AT F O

TR AYT Wi AT TET E WS AtAl A&
a3 %1 faor fad o waem 9w 9w
TAT AAT E 0 W A qETT 3w AT
F fRator ¥ wav ¥ 97 FT AT AT 9V
FLF WG 77 qLFTE T FACTEME & {749
AT FET AAT S AT | F ogw-ar fage
ATRT THAA T AFIA T VA E

AT A1 9% 7% gAr £ R s S
ST gEW T 8, AT & &arT 9%
Al & gas fawin ar 4 vw fagig
F=T WA FT ATA WHT AON Al BN
FETA AR 9% 90 %I 732 fagmA orwAlT
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9% FIEE AR A4 AE AmT w0
T W 73 faze s & fR ogenfay F
g AR AT AT A9 & 3% A A
gfas ¥ & fGET——swT AT wrer, Al
TifTat FT AFE, AT ATHT X IWAA T
M7 "F AMEAT @I——37 TR & ATLC
frefm g I A1 AT ATaEE FERl
% IR FYATE FAT gfe oA | 9E
FIT T Az A US-F-OF JETT AL
TET

FoF fEET a7 9 £ uw fe
g F-9F A A I|E TV FS F A
TATT A ddv T W oagr fewna fadT
¥ A9 T ¥ FIAT ¢ AT TA TAT
ot f% 1z wwfam gz T B osaar waw
HRETHET THEE R AT 9% g1 qEAr
2 oW AW, woEr A g fAFew s
A £ fe ooifew d3@ =1 A98 9T 99-
gt S ? 3T 9V KT OEAAT 2EAT
Tifen 1 TET Ay agr ywEAr feepEA
1 awwre # 0 =g faee @i AT groar
TSI AV | IE AT AFET AT 9T [ WA
% & & ad wtan—s wafam Tewe &
R C e G I O 7 I [ Ea
Z & z=% & AaSt 9vT aF7 g A
TEY & | TATT FAL UIAT F BRE-ARE I
qEW N 97 | AT S AEIEAT A7 &Y
WEIT AT ATE AT HITET ST odan
ol R ™ 7™ X 9fqerg o wR)
FgA & 7T wfear &Y & A 9w S
st afem =, w3 miem g, Sragy welr
%, 9 T & 79 TE | THG @ 0T
FIL, T IR FIAAT Z ——FF F1E A
A ATAT 7 WY OET A 9T AT F9-
frat 3—-3 v W Ay At et
FmAw av AT | 3 famdr 1 dgm qe
fast AtfF amer S99 =9 1 I T3
qE FATA ITM AT g1 1fEd fF W1 avg
Zark W U 93 ZEr ¥ o9EE afuwaw @
AR W AT A1 A9 ¥ 3w ¥ FEq

Y 20y,
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Wl 97 Awt ¥ faaw ¥ gviwm * foam
&z A1 & 5w 17 A wig feA & &
TN T AT TE wwenr 7 fx ogw ovw fafwer
A& IO FFA AW R F AT T I
o AT 9T W TEAT & ¢+ ot A F
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I H AT Az T K 3z A ¥ T
f& sm sTrEwE A @mv) o A,
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IH HEWE TEQHT F REETH IOEE 8
g% ATATT oA & AT+ ameT a1 Sfeda
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A & FT WA % fF 0F e o Hyo
T & FAEfaz 1, ag W1 1A, 20T,
0 aferw g W @ e ¥ A A
1A | T T ufaare s i—
¥ A WY W AWAN, 309 % fA
du1 famr S ¢ oY wEer AT AW o}
A ferem At #oqv g QM W
FT7 ST ¥ oW AW F—AY W To UHo
To | forgmamm w1 s, Y faam <0 A
W 1 T, WTHTE & A%, qZ AEHA 2
A% T Fo UHo Mo TUAM ®AX Al, INHT
dz a0 @, At I AT FE § FTH ww
gy, faw § uF gfew ¥ ag W
qAT M | g AW AT 25 AW F A
v g qr a1 w @ 7 wRen W
F fam g A9 7 AT wregqr A @ T 2,
Mgl W @ 7L & wrd A awg oW
AW, AT AT PN A G OOAF AZ Y oA
qA7, T A9 F a7 A TIEATA AT XA
&% w W ¥ a9 g 2, 7 T
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qEAT ‘AT IA ATEAT FOET AT AT
AT & T AT & A7 THAraTE & M7 A
Wt I3 300 W7 IT OSTEGT AT ARTH
FEpAT O% gfFEd AL AT qWEA IR
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# IFGHT FT IO T Wy R ol
HTEHT  ®Y, AT AIEHT &Y, W HIET FAET
aer & faw "% M JEE w1 1 AF
W FH G | g ATH SARr geEvar o
FIET aF SO0

TZ At A4 FUaW & fagE & ae w
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Tt T2 O wdma 7 Az weer ww fean
R 3w & fsEav & g7 w9 & fAo, winw
qTAAT ®1 7 O & fAmy IFA gAY
gard fam ¥ fHa¥ O § A w3
W e d fa A A AR g
oI WETAR KA AT § AR {5
g AT AE &1 g TeT ¥ &aret &
T B Ul % ATAEE T OFHT BT ¢
& S ¥FE § TH0 AN 97 AEEAT § A
Tl T WAT F AT QAT AT AF KA CATAL
¥ omrH e far Sroac sz srIs qrfzar
¥ A o7z T H, A4 gEI A 4,
FOHT AT AR § duY FLAT FAT W
wF e ooar W owl 1 &EREwr @1 3w
FAF AL F AL T B0 1 RAT ATHIC
1 72 Triged g Aifge & £0F e N
otz @ & oag foar &l &1 w3z oF
o 1 ag WA 4 fAEAr dm FAA aneE &
a f&7 & Fr &7 foasw w0 q37 7 aAfga
q g W, T A JET T AN AT qG9,
THFET WAGT A1 | IAfAT oW ¥ @ oSy
gaafw ¥ 3o fag sw fagifer w3t f&
AET oA, IAN0 A, far & fred
fsett % fora, frmy amm % fao wie wiA
gl A7 AT 9FmAT F AisTR g AT
gfama @1 g1 1 JET A1 EWT AT, AT
q_A q AT TV A, TR, GV, AIAR,
TAYT TA ATET § AFE AT, APET 49
gt & "o # frer & gvm, far ¥
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¥ 3a% fAf fanw s & fagra & =0-
F &7 | d@ A% wiaw AEAEww &
fagr 1 w7 @y TE FO0 A9 AR
W T I F oy gHTAT W gL FH
¥ wRg @ & A% qwA ) ATH ey AT
w1 52 & 51 93 o § 93 g awaragi
& WIRTA § A T W R 4T 20 A
T qFZ-FTAC ATAT £ OF A A T 4 2
W TR W 97 WHT 41 A Fd gL 2|
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#fer & IO & 7 7w Fhoo ) gEe o
¥ AgT 1 w3, e ARd & fAR sAw
00 =fzm &1 400 ST afes T AET
T | AvEArE § W1 FT F fo ¥ RS
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%z fazdt fawre ¢ 3@ oFf, A9 FAEEE
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zav Stfee, faard A gfrgmw 3 =afew)
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T # AR T W, Efama f oaw e
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AMAT  AATT AR B EA
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of@d  FIAT 9SW, AW Tvadd o FEA
qEAT | A7 AT W & a4 fama &
o% 74 faot o FFat 2 ) aFEE

MR. DEPUTY CHAIRMAN ": After

lunch, Shri Nawal - Kishore will be the
first speaker
THE HOUSE STANDS ADJOURNED TILL .
2.00 p.M.
The House then adjourned at
vne of the clock.

The House reassembled after lunch at
one minute past two Of tie clock. The
Vice-Chairman
Chair.
REFERENCE TO HARASSMENT
RAILWAY WORKERS AT THE K\SHEN-

‘ GANJ RAILWAY COLONY

W o wreawmit (faeeY) @ wTATT 39-
aumiT A, FEF TN FHATET ATEA 1 I9 &

TES & w7 #r ATAfa 7 oF fawgy s

WE ) AfZ yETAEE A giar A1 g A
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Y § aga st gerr ¥ ara fergea Ay
ar ofry £ ga¥ aS! a8 AT FTEMT A
I FIAAT § 3T ZGTHE 81 @T & XAIEF 77,
FAAT XY gt EY 2 g R agt 9 oA
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Frga @A w1 e gafaq femm &
FIATILT KT IH(AT TET-FAT ARAT F10F F
TE AT £ % 9 w0 e o o war v Ay
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afrzadio &, Ffea 37 FT AT AGAHATIN
aF AT 7 FY Towr oA fF &% 7 FK TeqT
frgear rfem, 1€ 7 w18 A9 fagear arfam
%t & qrvoreaaET AR ARATE
fam avagr F fam o gromEgAs w15 gyt
21 AF AT T Aferg I gHT § AE qEred
ZN AT | AA TH AT A WWAT 2 F 0F avE
FET UAT F #7997 TZ 9T 21 § F, TA9 =9
=7 97 48 AT g1 7T & W I qg 7 fawrar
FF F FAT 9A F¥IE Z AT gAI TOF H
AYE &Y AT W0 AT aF A 9 AT gy
ST, T wEAr e Afqer o7 @Y T w7
Al A IFTCER | FO AN F@q ¢ F age
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(tnterruption)

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) Order please. Please bear in

! mind there can be no discussion. I do not

" allow any discussion on this.



